In the Court of Naib Tehsildar-cum-Executive Magistrate, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Babu Lal
Versus
General Public
Notice to General Public :

Babu Lal s/o Bishamber Dass, r/o Village Sakroh, Tehsil Dhatwal at Bijhari, Distt.
Hamirpur (H.P.) has applied in this office for the entry of death of his son named Akshay Kumar
which has taken place on 08-08-2025 but due to ignorance the same could not be entered in the
record of Gram Panchayat Sakroh. The applicant in support of the facts of the event has submitted
the requisite documents and the same have been perused accordingly.

General public is hereby informed through this notice that if anyone has any objection
regarding the entry of date of death of the applicant's son i.e. 08-08-2025, they can either in person
or through counsel can file their objections before the undersigned within 30 days from the
publication of this notice, otherwise the matter shall be proceeded further accordingly.

Issued under my hand and seal of the court on 01-10-2025.

Seal. Sd/-

Executive Magistrate,
Dhatwal at Bijhari, District Hamirpur (H.P.).

In the Court of Sub-Divisional Magistrate, Exercising the Powers of Marriage Officer,
Nadaun, District Hamirpur (H.P.)

In the matter of:

1.  Aman Thakur s/o Kuldeep Singh, r/o Village Jharmani, Post Office Galore, Tehsil
Galore, District Hamirpur (H.P.).

2. Dharni Bhardwaj d/o Jiva Nand, r/o Village Mandap Bassi, Mandi (H.P.).
Versus
General Public

Subject.— Proclamation for the registration of Marriage under section 5 of special marriage Act,
1976.

Aman Thakur and Dharni Bhardwaj have filed an application U/S 5 of Special Marriage
Act, 1954 alongwith affidavits and supporting documents in the court of undersigned in which they
have stated that they intend to solemnize their marriage within next three calendar months.
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Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage may file his/her objections personally or in writing
before this court on or before 29-11-2025 at 11.00 A.M. In case no objection is received by
29-11-2025 at 11.00 A.M., it will be presumed that there is no objection to the registration of the
above said marriage and the same will be registered accordingly.

Issued under my hand and seal of the court on 04-10-2025.

Seal. Sd/-
Sub Divisional Magistrate-cum-Marriage Officer,
Nadaun, Distt. Hamirpur (H.P.).

In the Court of Sub-Divisional Magistrate, Exercising the Powers of Marriage Officer,
Nadaun, District Hamirpur (H.P.)

In the matter of:

1. Abhishek s/o Vinod Kumar, r/o Village Sorar, Post Office Jolsappar, Tehsil Nadaun,
District Hamirpur (H.P.).

2. Palvi d/o Mast Ram, r/o Village Ambota, Post Office Ghangot, Tehsil Barsar, District
Hamirpur (H.P.).

Versus
General Public

Subject.— Proclamation for the registration of Marriage under section 5 of special marriage Act,
1976.

Abhishek and Palvi have filed an application U/S 5 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they intend to solemnize their marriage within next three calendar months.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage may file his/her objections personally or in writing
before this court on or before 29-12-2025 at 11.00 AM. In case no objection is received by
29-12-2025 at 11.00 A.M., it will be presumed that there is no objection to the registration of the
above said marriage and the same will be registered accordingly.

Issued under my hand and seal of the court on 04-10-2025.
Seal. Sd/-

Sub Divisional Magistrate-cum-Marriage Officer,
Nadaun, Distt. Hamirpur (H.P.).


file:///C:\Users\ACER7\Desktop\II%20Court%20Notices%202025-26\COURT%20NOTICE-ENGLISH-2025-2026\HAMIRPUR\Subject

In the Court of Sub-Divisional Magistrate, Exercising the Powers of Marriage Officer,
Nadaun, District Hamirpur (H.P.)

In the matter of:

1. Akshay Kumar s/o Amin Chand, r/o Village Kohla Plasdi, Post Office Jolsapper, Sub-
Tehsil Kangoo, District Hamirpur (H.P.).

2. Samdhari d/o Munna, r/o of Lado Patti Ghundani Kalan, P.O. Ghundani Kalan, Tehsil
& District Ludhiana (Pb.).

Versus
General Public
Subject.— Notice for Registration of Marriage Under Special Marriage Act, 1954.

The above applicants have filed an application u/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on 20-08-2025 at Village Shiv Mandir Putriyala
Adhwnai, Tehsil Jawalamukhi, District Kangra, H.P. and they are living as husband and wife since
then, hence their marriage may be registered.

Therefore, the general public is hereby informed through this notice that if any person who
have objection regarding this marriage can file the objections personally or in writing before this
office on or before 20-11-2025 at 11.00 A.Mm. The objection(s) after 20-11-2025 at 11.00 A.m. will
not be entertained by this office and then the marriage will be registered accordingly as per the law
prescribed.

Issued on this 04-10-2025 under my hand and seal of this office.
Seal. Sd/-

Sub Divisional Magistrate-cum-Marriage Officer,
Nadaun, Distt. Hamirpur (H.P.).

In the Court of Sub-Divisional Magistrate, Exercising the Powers of Marriage Officer,
Nadaun, District Hamirpur (H.P.)

In the matter of:

1. Naresh Kumar s/o Udham Singh, r/o Village Gudiyana, Post Office Dangri, Sub-Tehsil
Kangoo, District Hamirpur (H.P.).

2. Ritu Rapchai d/o Kamal, r/o Village Dhalli Bagra, P.O. Piran, Tehsil Junga Thund,
District Shimla (H.P.).
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Versus
General Public
Subject.— Notice for Registration of Marriage Under Special Marriage Act, 1954.

The above applicants have filed an application u/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on 14-04-2025 at Village Jai Mata Bagla Mukhi
Sankat Mochan Mandir, Budhana, Kangoo and they are living as husband and wife since then,
hence their marriage may be registered.

Therefore, the general public is hereby informed through this notice that if any person who
have objection regarding this marriage can file the objections personally or in writing before this
office on or before 28-11-2025 at 11.00 A.Mm. The objection(s) after 28-11-2025 at 11.00 A.m. will
not be entertained by this office and then the marriage will be registered accordingly as per the law
prescribed.

Issued on this 04-10-2025 under my hand and seal of this office.
Seal. Sd/-

Sub Divisional Magistrate-cum-Marriage Officer,
Nadaun, Distt. Hamirpur (H.P.).

In the Court of Sub-Divisional Magistrate, Exercising the Powers of Marriage Officer,
Nadaun, District Hamirpur (H.P.)

In the matter of:

1.  Ankush Kumar s/o Hans Raj, r/o Village Chowk, Post Office Booni, Tehsil Nadaun,
District Hamirpur (H.P.).

2. Shailza Kumari d/o Shakti Chand, r/o Village & P.O. Kanjian, Tehsil Bhoranj, District
Hamirpur (H.P.).

Versus
General Public
Subject.— Notice for Registration of Marriage Under Special Marriage Act, 1954.
The above applicants have filed an application u/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on 19-09-2025 at Village Shiv Mahadev Mandir

Putriyala, P.O. Kohala, Tehsil Jawalamukhi, Distt. Kangra (H.P.) and they are living as husband
and wife since then, hence their marriage may be registered.
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Therefore, the general public is hereby informed through this notice that if any person who
have objection regarding this marriage can file the objections personally or in writing before this
office on or before 15-11-2025 at 11.00 A.M. The objection(s) after 15-11-2025 at 11.00 A.M. will
not be entertained by this office and then the marriage will be registered accordingly as per the law
prescribed.

Issued on this 04-10-2025 under my hand and seal of this office.
Seal. Sd/-

Sub Divisional Magistrate-cum-Marriage Officer,
Nadaun, Distt. Hamirpur (H.P.).
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bhoranj,
Distt. Hamirpur (H. P.)



1. Sh. Amit Sankhyan s/o Sh. Chamel Singh, Village Bhoranj, Bhoranj Buhala, Tehsil
Bhoranj, District Hamirpur (H.P.) age 32 years old.

2. Shivani d/o Sh. Sanjeev Kumar, Village Dayalari, P.O. Bhoranj, District Hamirpur
(H.P.) age 23 years old .. Applicants.

Versus
General Public

Sh. Amit Sankhyan s/o Sh. Chamel Singh, Village Bhoranj, Bhoranj Buhala, Tehsil
Bhoranj, District Hamirpur (H.P.) & Shivani d/o Sh. Sanjeev Kumar, Village Dayalari, P.O.
Bhoranj, District Hamirpur (H.P.) have filed an application alongwith affidavits in this court under
section 16 of Special Marriage Act, 1954 (Central Act) as amended by the Marriage Laws
(Amendment Act 01, 49 of 2001) that they have solemnized their marriage ceremony on dated
20-08-2025 at Awah Devi Mata Mandir, District Hamirpur as per Hindu Rites and Customs and
they are living together as husband and wife since then. Hence their marriage may be registered
under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objections personally or in writing before this
court on or before 13-11-2025. After that no objections will be entertained and marriage will be
registered accordingly.

Issued today on 30-09-2025 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cum-S.D.M.,
Bhoranj, Distt. Hamirpur (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bhoranj,
Distt. Hamirpur (H.P.)

1. Ravi Kant s/o Sh. Manohar Lal, r/o Village Mundkhar, Tehsil Bhoranj, District
Hamirpur (H.P.) aged 25 years old.

2. Meenakshi d/o Sh. Kesav Ram, r/o Village Bharnal, P.O. Dhalwan, Tehsil Baldwara,
District Mandi (H.P.) aged 19 years old.

Subject.— Notice of intended Marriage.

Sh. Ravi Kant and Meenakshi have filed an application u/s 5 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they intend to solemnize their marriage within next three calendar months.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage can file the objection personally or in writing, before
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this court on or before 30-10-2025. In case no objection is received by 30-10-2025, it will be
presumed that there is no objection to the above said marriage and the same will be allowed
accordingly.

Issued today on 23-09-2025 under my hand and seal of the Court.

Seal. Sd/-
Marriage Officer-cum-SDM,
Bhoranj, District Hamirpur (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bhoranj,
Distt. Hamirpur (H.P.)

1. Sh. Madan Lal s/o Sh. Telu Ram, r/o Village & P.O. Jahu, Tehsil Bhoranj, District
Hamirpur (H.P.) 50 years old.

2. Ruchi Chandla d/o Sh. Pritam Chandla c/o Tajinder Singh, r/o House No. 1741/2,
ST No. 04, Near Baldev Kayan Store, Halbowal Kalan Bank Colony Ludhiana, Pb. 34 years old.

Versus
General Public

Sh. Madan Lal s/o Sh. Telu Ram, r/o Village & P.O. Jahu, Tehsil Bhoranj, District
Hamirpur (H.P.) and Ruchi Chandla d/o Sh. Pritam Chandla c/o Tajinder Singh, r/o House No.
1741/2, ST No. 04, Near Baldev Kayan Store, Halbowal Kalan Bank Colony Ludhiana, Pb. have
filed an application alongwith affidavits in this court under section 16 of Special Marriage Act,
1954 (Central Act) as amended by the Marriage laws amendment Act 01 (49 of 2001) that they
have solemnized their marriage ceremony on dated 22-09-25 at Santoshi Mata Mandir Ladrour,
Tehsil Bhoranj, Distt Hamirpur as per Hindu Rites and Customs and they are living together as
husband and wife since then. Hence their marriage may be registered under Special Marriage Act,
1954,

Therefore, the general public is hereby informed through this notice that any person who
has any objections regarding this marriage can file the objections personally or in writing before
this court on or before 06-11-25. After that no objection will be entertained and marriage will be
registered accordingly.

Issued today on 26-09-25 under my hand and seal of the Court.

Seal.
Sd/-
Marriage Officer-cum-SDM,
Bhoranj, District Hamirpur (H.P.).



In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bhoranj,
Distt. Hamirpur (H.P.)

1. Sh. Sunil Kumar s/o Sh. Kamlesh Kumar, r/o Village & P.O. Badoh, Tehsil Bhoranj,
District Hamirpur (H.P.) 28 years old.

2. Smt, Rajni Devi d/o Sh. Surinder Kumar, r/o Village Ghumarwin, P.O. Lagmanvi,
Tehsil Bhoranj, District Hamirpur (H.P.) 22 years old.

Versus
General Public

Sh. Sunil Kumar s/o Sh. Kamlesh Kumar, r/o Village & P.O. Badoh, Tehsil Bhoranj,
District Hamirpur (H.P.) and Smt. Rajni Devi d/o Sh. Surinder Kumar, r/o Village Ghumarwin,
P.O. Lagmanvi, Tehsil Bhoranj, District Hamirpur (H.P.) have filed an application alongwith
affidavits in this court under section 16 of Special Marriage Act, 1954 (Central Act) as amended by
the Marriage laws amendment by Act 01 (49 of 2001) that they have solemnized their marriage
ceremony on dated 19-09-25 at Shiv Parvati Mandir Anu, Tehsil & Distt. Hamirpur, H.P. as per
Hindu Rites and Customs and they are living together as husband and wife since then. Hence their
marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objections regarding this marriage can file the objections personally or in writing before
this court on or before 30-10-25. After that no objection will be entertained and marriage will be
registered accordingly.

Issued today on 22-09-25 under my hand and seal of the Court.

Seal.
Sd/-
Marriage Officer-cum-SDM,
Bhoranj, District Hamirpur (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bhoranj,
Distt. Hamirpur (H.P.)

1. Sh. Jagdish Ram s/o Sh. Beli Ram, r/o Village & P.O. Chamboh, Tehsil Bhoranj,
District Hamirpur (H.P.) 86 years old.



2. Subhadra Devi d/o Sh. Dhayan Singh, r/o Village Ravalakyar, Tehsil Kotkhai, District
Shimla (H.P.) 65 years old.

Versus
General Public

Sh. Jagdish Ram s/o Sh. Beli Ram, r/o Village & P.O. Chamboh, Tehsil Bhoranj, District
Hamirpur (H.P.) and Subhadra Devi d/o Sh. Dhayan Singh r/o Village Ravakyar, Tehsil Kotkhai,
District Shimla (H.P.) have filed an application alongwith affidavits in this court under section 16
of Special Marriage Act, 1954 (Central Act) as amended by the Marriage laws amendment by Act
01 (49 of 2001) that they have solemnized their marriage ceremony on dated 22-07-81 at Village &
P.O. Chamboh, Tehsil Bhoranj, District Hamirpur as per Hindu Rites and Customs and they are
living together as husband and wife since then. Hence their marriage may be registered under
Special Marriage Act, 1954,

Therefore, the general public is hereby informed through this notice that any person who
has any objections regarding this marriage can file the objections personally or in writing before
this court on or before 03-11-25. After that no objection will be entertained and marriage will be
registered accordingly.

Issued today on 27-09-25 under my hand and seal of the Court.

Seal.
Sd/-
Marriage Officer-cum-SDM,
Bhoranj, District Hamirpur (H.P.).
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